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S.NMlliek, 1/1- 

in MA 539/98 the petitioner hs prayed for restoration 

if the OA which was dismissed for default an 17.6.98. It is stated in 

paragraph 11 that the applicant No.1 isa very old mady and she could 

not move around due to her illness and the applicant Ns,2 was suffering 

from jaundice from 8.7.98 to 9.11.98. It is also stated that the peti- 

tioner learrfr4about the dismissal of the case for deault 

advicate on record and thereafter they changed the lawYeg' and Piled this 

application for restoration along with MA 540/98 for condonation of 

delay and both the applicts were filed on 20.11.98. After hearing the 

ld, ceunsel for the petitioner and after going through the materials an 

recerd we do not rind any merit in any if the applicatisn, We mxs 

are not convinced that the petitioners were prevented by any suPficent 

CUSQ from appearing befere this Tribunal when the OA was called an for 

hearing. Roth the MRs stands dismissed. Ni erder as to costs, 
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